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IN THE MATTER OF: 
 
Rajendra Kumar Tekriwal     …Appellant 
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O R D E R 

(Virtual Mode) 

13.07.2020  Learned counsel for the respondent seeks one week time to 

file reply-Affidavit. Prayer is allowed. Rejoinder, if any, may file within one week 

thereafter. 

 Let the matter be fixed on 28th July, 2020.  

 

 

                                  [Justice Jarat Kumar Jain]  
Member (Judicial) 

 
 

  
 

      [Balvinder Singh] 

Member (Technical) 
 
 

 
 

        [V.P. Singh] 
  Member (Technical) 
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